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Digit Money Insurance Policy 

Let’s get started  
You are wise, you chose to protect your money! While going through your policy, if you have 
any doubts and need to talk about it call us at 1800-258-5956, we promise to help you out.  
 

1. PREAMBLE  
The proposal and declaration provided by You to Us, Go Digit General Insurance Limited 
(hereinafter called the “Company”), forms the basis of this insurance and having received 
your premium, we are happy to issue this policy to you and indemnify you against the covered 
events occurring during the Policy Period stated in the Policy Schedule or during any further 
Period for which the Company may accept payment for the renewal or extension of this 
Policy. 

2. Operative Clause 
We hereby agree, subject to the terms, conditions, warranties and exclusion herein 
contained, or endorsed or otherwise expressed hereon, to indemnify you: 

1. Up to the Limit of Indemnity specified in the Policy Schedule for the loss of Money in 
Transit whilst carried by You or Your authorized Employee(s), caused by Robbery, 
Theft or any other fortuitous cause, and/or. 

2. Up to the Limit of Indemnity specified in the Policy Schedule for the loss of Money 
from a Safe and/or Strong Room in the premises mentioned in the Policy Schedule 
caused by Burglary or Robbery or housebreaking or hold-up, and/or 

3. Up to the Limit of Indemnity specified in the Policy Schedule for the loss of Money 
from the Insured’s Cash Counter in the premises mentioned in the Policy Schedule 
during business hours or office hours caused by Burglary or Housebreaking or 
Robbery. 

Provided always that the insured event mentioned above occurs during the Policy Period 
and is notified to the Company in accordance with General Condition 7 of the policy. 
 

3. Definition 
1. Authorised Employee means an Employee of the Insured who is specifically entrusted with 

Money. 
2. Bank shall mean and include Bank of every description, Post Office and Government Treasury. 
3. Burglary/Housebreaking means the unforeseen and unauthorized entry to or exit from the 

Insured Premises by aggressive and detectable means with the intent to steal money therefrom. 
4. Business means the business of the Insured as stated in the Policy Schedule/Certificate of 

Insurance and no other. 
5. Business Hours or Office Hours means the Insured’s normal trading/business hours or whilst the 

Insured or their authorized employees are on the premises for the purpose of the business. 
6. Claim means a claim under an Operative clause in respect of an insured event that has taken place 

against which the Insured has made a demand for payment. 
7. Employee means any person with whom the Insured has entered into a contract of service. 
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8. Excess/Deductible means the amount stated in the Policy Schedule, which shall be paid first by 
the Insured in respect of each and every claim made under this Policy. 

9. Hold up means forcible removal by actual or threatened violence against the Insured or Insured’s 
Aauthorized Employee(s). 

10. Insured Premises means the place(s) declared for insurance and named in the Policy Schedule 
attached to the policy. 

11. Limit of Indemnity means the amount stated against Money in Safe and/or Money in Cash 
Counter Sum Insured limit mentioned in the Policy Schedule, which is the maximum amount for 
which Company will make payment in relation to any one Claim. In respect of Money in Transit, 
the amount stated against Money in Transit Sum Insured limit is the maximum amount for which 
the Company will make payment in relation to any one Claim and in aggregate during the Policy 
Period for all Claims. 

12. Money means cash, bank drafts, currency notes, treasury notes, cheques, postal order, money 
orders or current postage stamps (to be utilized for Business) belonging to the Insured. 

13. Money in Transit means: 
a) Any mode of transportation of Money for the payment of wages, salaries and other earnings 

or for petty cash directly between a bank, the Insured Premises or a Point in Transit (if 
specified) by the Insured or an Authorised Employee from the time Money is received at the 
bank, the Insured Premises or a Point in Transit by the Insured or an Authorised Employee until 
delivered to the bank, the Insured Premises or a Point in Transit by the Insured or an 
Authorised Employee and whilst at the Insured Premises until disbursed provided that out of 
business hours such Money shall be secured in a locked Safe or locked Strong Room.  

     Cheques drawn by the Insured to provide for such Money are covered In Transit from the 
Insured Premises to the Bank only. 

b) Any mode of transportation of Money in the personal custody of the Insured or an Authorised 
Employee directly between a bank and the Insured Premises or a Point in Transit (if specified) 
from the time Money is received at the bank or the Insured Premises by the Insured or an 
Authorised Employee until delivered to the bank or the Insured Premises or a Point in Transit 
by the Insured or an Authorised Employee within 72 hours of the time of collection, unless 
specifically agreed, altered and mentioned in Your Policy Schedule/Certificate of Insurance. 

14. Policy means the Policy Booklet, the Schedule, the Proposal and any applicable endorsements or 
memoranda. The policy contains the details of the extent of the cover available to the Insured, 
what is excluded from the cover and the conditions, warranties on which the Policy is issued. 

15. Period of Insurance means the Period of Insurance shown in the Policy Schedule. 
16. Policy Schedule means the latest schedule issued by the Company as part of the Policy. It provides 

details of the Insured’s Policy including full description of properties covered which are in force 
and the period of cover against the properties described. Whenever the Insured requests for a 
change in the cover, the same will be communicated by way of an endorsement, subject to 
payment of premium by the Insured as demanded by the Insurer for such change in cover. 

17. Point in Transit means the place specified in the Schedule. 
18. Proposal means any written or electronic proposal by answering the questionnaires and 

declarations, statement and any information in addition thereto supplied to Us by You or by 
someone on Your behalf, being the basis on which We have agreed to issue the Policy.  

19. Robbery -  Theft is "Robbery" if, in order to the committing of the theft, or in committing the 
theft, or in carrying away or attempting to carry away property obtained by the theft, the 
offender, for that end, voluntarily causes or attempts to cause to any person death or hurt or 
wrongful restraint, or fear of instant death or of instant hurt, or of instant wrongful restraint.” 
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20. Safe means 
a) A strong cabinet within the Insured Premises designed for the safe and secure storage of 

valuable items, and 
b) Access to which is restricted. 

21. Strong Room means 
a) A room within the Insured Premises designed for the secure storage of Money, and 
b) Access to which is restricted. 

22. Theft as defined in Section 378 of Indian Penal Code shall mean whoever, intending to take 
dishonestly any movable property out of the possession of any person without that person's 
consent, moves that property in order to such taking, is said to commit theft. For the Purpose of 
this definition and Policy, Property shall mean Money in Transit and Person shall mean Insured or 
Insured’s Authorised Employee. 

23. Unused or Unoccupied means unoccupied for a consecutive period of 7 days, unless specifically 
agreed, altered and mentioned in Your Policy Schedule/Certificate of Insurance. 

24. We, Us, Our, Ours, Digit, Company, Insurer means Go Digit General Insurance Limited 
25. You, Your, Yours, Yourself, Policyholder, Insured Person(s) means the Person named in the 

Policy Schedule. 
 

4. EXCLUSIONS 
This Policy does not cover the following unless specially mentioned in the Policy Schedule and 
expressly insured by the Policy: - 

1. For the amount of the Deductible/Excess specified in the Policy Schedule ascertained after 
the application of all other terms and conditions of this Policy. 

2. Consequential losses of any kind be they by way of loss of profit, business interruption, market 
loss or otherwise and any other legal liability of any kind. 

3. Loss of any Money due to error or omission, unexplained losses, mysterious disappearances. 
4. Loss of Money carried by anyone other than the Insured or an Authorised Employee of the 

Insured. 
5. Loss of Money where the Insured or his Authorised Employee is or is alleged to be involved 

as a principal or accessory, except loss due to fraud or dishonesty of the cash carrying 
employee of the Insured, occurring whilst in transit and discovered within 48 hours. 

6. Loss occurring on Premises, after Business Hours, unless the Money is in Locked Safe or Strong 
Room with restricted access.  

7. Money kept at Private Residence or any place other than Insured’s place of Business 
(Premises) mentioned in the Policy Schedule unless specially agreed and mentioned in the 
Policy Schedule. 

8. Money entrusted to any person (other than a full time permanent employee of the Insured 
in employment of the Insured under an express contract of employment), agency or 
organisation engaged in the transportation of Money for third parties; Money carried under 
contract of affreightment, unless this is specifically agreed and mentioned in Your Policy 
Schedule. 

9. Loss of money from an unattended vehicle. 
10. Loss from a safe or strong room following use of the safe or strong room key(s) or any 

duplicate thereof belonging to the Insured, unless this has been obtained by threat or by 
violence to the person in custody of the key(s); 
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11. Loss or damage whether direct or indirect arising from war (whether war be declared or not), 
war-like operations, act of foreign enemy, hostilities, civil war, rebellion, insurrections, civil 
commotion, military or usurped power, seizure, capture, confiscation, arrests, restraint 
and/or detainment by the order of any government or any other authority, riot or strike. 

12. Loss or damage due to earthquake, flood, volcanic eruption, storm, typhoon, hurricane, 
tornado, cyclone or other convulsion of nature or atmospheric disturbances. 

13. Loss or damage due to ionising radiation or contamination by radioactive substance from any 
nuclear fuel or from any nuclear assembly or nuclear waste or from the combustion of nuclear 
fuel. 

14. Loss due to or in any way contributed to by the Insured having knowingly permitted or caused 
or suffered anything to be done or not done whereby the risks hereby insured against were 
increased. 

15. Any loss of or damage to any property, whether belonging to the Insured, an Employee or any 
third party. 

16. Any personal or bodily or mental injury or suffering of any description.  
17. If the Insured premises containing the insured property is unused / unoccupied and so 

remains for a consecutive period of 7 days or more, unless specifically agreed, altered and 
mentioned in Your Policy Schedule/Certificate of Insurance. 

18. Terrorism Damage Exclusion Warranty 
This Policy excludes loss, damage, cost or expense of whatsoever nature directly or indirectly 
caused by, resulting from or in connection with any act of terrorism regardless of any other 
cause or event contributing concurrently or in any other sequence to the loss. 
For the purpose of this exclusion, an act of terrorism means an act or series of acts, including 
but not limited to the use of force or violence and/or the threat thereof, of any person or 
group(s) of persons, whether acting alone or on behalf of or in connection with any 
organisation(s) or government(s), or unlawful associations, recognized under Unlawful 
Activities (Prevention) Amendment Act, 2008 or any other related and applicable national or 
state legislation formulated to combat unlawful and terrorist activities in the nation for the 
time being in force, committed for political, religious, ideological or similar purposes including 
the intention to influence any government and/or to put the public or any section of the 
public in fear for such purposes. 
This exclusion also includes loss, damage, cost or expense of whatsoever nature directly or 
indirectly caused by, resulting from or in connection with any action taken in controlling, 
preventing, suppressing or in any way relating to the above. 
 

In any action suit or other proceeding where the Company alleges that by reason of provision of the above 
exclusion any loss is not covered by this insurance policy, the burden of proving that such loss is covered 
shall be upon the Insured. 

 
5. SPECIAL CONDITIONS 
1. Alteration of Risk 

The cover provided under this Policy shall be immediately suspended if: 
a. there is any material change in the facts and matters stated in the Proposal, and/or 
b. the ownership of the Insured Property passes from the Insured to any other person or 

entity, and/or 
c. the Insured Premises are Unused / Unoccupied, during the period of being Unused / 

Unoccupied unless informed to Us in writing and specifically agreed by Us. 
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2. Inspection of Books 
The Insured acknowledges that the premium in so far as it relates to Operative Clause (1 – 
Loss of Money in Transit) has been determined by reference to the Insured's estimate of the 
amount of Money in Transit, as stated in the Policy Schedule. It is hereby agreed that during 
the Policy Period the Insured shall maintain a proper and contemporaneous record of the 
actual amount of Money in Transit, which record shall be available for inspection by the 
Company at any reasonable time. 

3. Maintenance of Books and Keys 
The Insured shall maintain a contemporaneous daily written record of the Money contained 
in the Safe and/or Strong Room and/or In Transit and such record shall be deposited in a 
secure place, other than the said Safe and/or Strong Room and be produced to the Company 
as documentary evidence in support of a claim under the Policy. The keys of the safe or strong 
room shall not be left on the premises out of business hours unless the premises are occupied 
by the Insured or any authorised employee of the Insured, in which case such keys if left on 
the premises shall be deposited in a secure place not in the vicinity of the safe or strong room. 

4. Adjustment of Premium 
The premium in so far as it relates to Money in transit is to be regulated by the amount of 
such money in transit during each period of insurance and for this purpose a proper record 
shall be kept in the books of the Insured, which the insured shall at all reasonable times allow 
the company to inspect. 
Within one month from the expiry of each period of insurance, the Insured shall furnish the 
Company with an account of the amount of all such money in transit during the period. If the 
accounted amount shall differ from the estimated amount on which the premium has been 
paid, the difference in premium shall be met by a further proportionate payment to the 
Company or by a refund to the Insured as the case may be, but in no case shall the refund be 
more than fifty percent (50%) of the premium stated in the Schedule and retention of 
premium shall not be less than the minimum of Rs. 250/-. 

5. Rights of Recovery 
The Company shall be entitled in the name of the Insured to have the absolute conduct and 
control of all or any proceedings that it considers necessary for the purpose of tracing and 
recovering money lost or of securing reimbursement in respect of money lost and the Insured 
shall at the Company’s expense furnish all such assistance as may reasonably be required by 
the Company in connection with such proceedings and in the event of any or all the money 
being recovered , it shall be imperative upon the insured to refund to the Company such a 
proportion of the sum allowed by way of compensation as the amount recovered bears to the 
total amount of money lost. 
 

6. GENERAL CONDITIONS 
1. Notice 

All notices and communications in relation to this Policy are to be sent to the Company in writing. 
 

2. Disclosure of Information 
This Policy shall be null and void and all premiums paid hereon shall be forfeited in the event of 
misrepresentation, misdescription or non-disclosure of any material fact in the Proposal form, 
personal statement, declaration and connected documents, or any material information having 
been withheld. 
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3. Fraud 
If any claim under this Policy shall be in any respect fraudulent or if any fraudulent means or device 
are used by you or any one acting on your behalf to obtain any benefit under this policy, all benefits 
and rights under the Policy shall be forfeited. 
 

4. Observance of Terms and Conditions  
The due observance and fulfilment of the terms, conditions and endorsement of this Policy in so far as 
they relate to anything to be done or complied with by the Insured and the truth of the statements 
and answers in the proposal shall be a condition precedent to any liability of the Company to make 
any payment under this Policy. 
 

5. Reasonable Care: 
The Insured shall: 
a. Take all reasonable steps to safeguard the Money, any means by which the Money is In 

Transit, any Safe and/or Strong Room, and the Insured Premises against any insured 
event. 

b. Ensure that any security system or aid specified in the proposal is maintained in 
accordance with any maintenance schedule or recommendations of the manufacturer or, 
if none, then as may be required, and kept in good and effective working condition. 

c. Ensure that: 
i. all means of entry to or exit from any Safe and/or Strong Room in the Insured Premises 

have been properly secured, and 
ii. all safety installations, security system and/or aids (including but not limited to any 

burglar alarm system, CCTV Camera, Security Guard) specified in the Proposal have 
been properly deployed, and 

iii. the keys of and/or any records as to the codes to and/or combinations to any Safe or 
Strong Room are kept in a safe and secure place away from the Safe and/or Strong 
Room, and 

iv. out of normal office or business hours, the keys of and/or any records as to the codes 
to and/or combinations to any Safe or Strong Room are removed to a safe and secure 
place away from the Insured Premises and, if there are several keys and/or records as 
to the codes and/or combinations for any Safe or Strong Room, that these are kept 
separately from each other. 

6. Right to Inspect 
The Insured shall allow the Company at any reasonable time to inspect the Safe and/or Strong 
Room and/or Insured Premises and in the event of any defect or danger being apparent, the 
Company may give written notice of the same to Insured whereupon the indemnity under 
this Policy and the liability of the Company arising from or connected to such defect shall be 
suspended until such time as it is rectified by the Insured and confirmed by the Company to 
have been rectified to its satisfaction. 
 

7. Claim Notification 
It is a condition precedent to the Company's liability hereunder that the Insured shall: 
a. Immediately and in any event within 24 hours of the happening of any event giving rise to 

or likely to give rise to any Claim under this Policy give written notice to the Company to 
the address shown in the Policy Schedule; 
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b. Immediately and in any event within 24 hours lodge a complaint with the Police detailing 
the Money lost in respect of which the Insured intends to submit a Claim, and within the 
same period provide a copy of that written complaint, the First Information Report to the 
Company, or the circumstances which might reasonably be expected to give rise to a 
Claim; 

c. within 7 days deliver to the Company a detailed written statement of the Money lost and 
an estimate of the quantum of any Claim along with all documentation required to 
support and substantiate the amount sought from the Company. In the case of the 
notification of an event likely to give rise to a Claim, the Insured shall specify in writing 
the grounds for holding such belief. 

d. expeditiously provide the Company and its representatives and appointees with all the 
information, assistance and documentation that they might reasonably require. 

e. take all reasonable steps to identify the perpetrators of the Burglary and/or Robbery and 
discover and recover any Money lost; 

f. take all reasonable steps to secure the Insured Premises and Money against a repeat of 
any Burglary and/or Robbery and/or fortuitous event, and/or prevent the same from 
occurring. 
 

8. Reinstatement of Limit of Indemnity after settlement of claim 
Immediately upon the happening of any insured event, the Total Limit of Indemnity and the 
Limit of Indemnity mentioned against the Section(s) of the Operative Clause under which 
Insured Property has been lost or damaged shall be reduced by the amount of the loss or 
damage claimed and such reduced Limit of Indemnity shall then represent the maximum 
liability of the Company in respect of any further Claims made during the current Policy 
Period, unless the Company consents, upon the Insured’s payment of any additional 
premium to reinstate the Limit of Indemnity to the level available at the inception of this 
Policy 
 

9. Prosecution: 
The Insured upon becoming aware of any loss or damage in respect of which a claim is or 
may be made shall take all practicable steps to discover the person by whom the Money or 
Money in Transit was stolen, or the premises damaged and to prosecute and obtain the 
conviction of such person for the offence and to trace and recover the stolen Money or 
Money in Transit. 

 
10. Contribution 
 If at the time of happening of any loss or damage covered by this Policy there shall be 

existing any other insurance of any nature whatsoever covering the same, whether 
effected by you or not, then we shall not be liable to pay or contribute more than our 
rateable proportion of any loss or damage. 

 
11. Subrogation  
 The Insured shall at the expense of the Company do and concur in doing, and permit to be 

done, all such acts and things as may be necessary or reasonably required by the Company 
for the purpose of enforcing any rights and remedies or of obtaining relief or indemnity 
from other parties to which the Company shall be or would become entitled or subrogated, 
upon its paying for or making good any loss or damage under this policy, whether such acts 



Go Digit General Insurance Ltd 

Digit Money Insurance – Policy Wording-
IRDAN158RP0033V01201920  Page 8 of 10 

and things shall be or become necessary or required before or after his indemnification by 
the Company. 

 
12. Arbitration: 

If any dispute or difference shall arise as to the quantum to be paid under the policy (liability being 
otherwise admitted) such difference shall independently of all other questions be referred to the 
decision of a sole arbitrator to be appointed in writing by the parties to or if they cannot agree upon 
a single arbitrator within 30 days of any party invoking arbitration the same shall be referred to a 
panel of three arbitrators, comprising of two arbitrators, one to be appointed by each of the parties 
to the dispute/ difference and the third arbitrator to be appointed by such two arbitrators and 
arbitration shall be conducted under and in accordance with the provisions of The Arbitration and 
Conciliation Act, 1996. 
It is clearly agreed and understood that no difference or dispute shall be referable to arbitrations as 
herein before provided, if the Company has disputed or not accepted liability under or in respect of 
this policy. 
It is hereby expressly stipulated and declared that it shall be a condition precedent to any right of 
action or suit upon this policy that award by such arbitrator/ arbitrators of the amount of the loss or 
damage shall be first obtained. 
 

13. Cancellation 
Cancellation by Insured: This insurance may be terminated at any time at the request of the 
Insured, provided no Claim has been made under the Policy, 
The Company will retain the premium after adjusting on the basis of the actual amount of 
Money in Transit (Operative Clause 1) during the Period of Insurance in force at Short Period 
Rate for the time the Policy has been in force.  
For Operative Clause 2 and 3, the Company will retain the premium at Short Period Rate for 
the time the Policy has been in force. 
The rates for Short Period Scale are as follows: 

Policy in Force Premium Retention 

not exceeding 15 days  10% of the Annual rate 
exceeding 15 days but not exceeding 1 month  15% of the Annual rate 
exceeding 1 month but not exceeding 2 months  30% of the Annual rate 
exceeding 2 months but not exceeding 3 months  40% of the Annual rate 
exceeding 3 months but not exceeding 4 months  50% of the Annual rate 
exceeding 4 months but not exceeding 5 months  60% of the Annual rate 
exceeding 5 months but not exceeding 6 months  70% of the Annual rate 
exceeding 6 months but not exceeding 7 months  75% of the Annual rate 
exceeding 7 months but not exceeding 8 months  80% of the Annual rate 
exceeding 8 months but not exceeding 9 months  85% of the Annual rate 
exceeding 9 months The full Annual Rate 

 
Cancellation by Insurer: This insurance may also at any time be terminated at the option of the 
Company, on 15 days' notice to that effect being given to the Insured on ground of mis-
representation, fraud, non-disclosure of material facts and non-co-operation by the insured and 
there would be no refund of premium. 
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14. Mid Term Increase in Limits of Indemnity 
In the event of an increase in the Limits of Indemnity being agreed to, the Company shall 
charge on such increased sum an additional provisional premium on a basis proportionate 
to the unexpired period of the policy. 

 
15. Mid Term Reduction in Limits of Indemnity 

In the event of a decrease in the Limits of Indemnity being agreed to, the Company shall 
apply the below Short period scale of rates on the reduced Limits of Indemnity.  
The Short Period scale is as below: 

Policy Period Required Premium Rate 

not exceeding 15 days  10% of the Annual rate 
exceeding 15 days but not exceeding 1 month  15% of the Annual rate 
exceeding 1 month but not exceeding 2 months  30% of the Annual rate 
exceeding 2 months but not exceeding 3 months  40% of the Annual rate 
exceeding 3 months but not exceeding 4 months  50% of the Annual rate 
exceeding 4 months but not exceeding 5 months  60% of the Annual rate 
exceeding 5 months but not exceeding 6 months  70% of the Annual rate 
exceeding 6 months but not exceeding 7 months  75% of the Annual rate 
exceeding 7 months but not exceeding 8 months  80% of the Annual rate 
exceeding 8 months but not exceeding 9 months  85% of the Annual rate 
exceeding 9 months The full Annual Rate 

16. Interest / Penalty: 
No sum payable under this policy shall carry any interest or penalty. 

 
17. Renewal Notice: 

The Company is not bound to accept any renewal premium or give notice that renewal is 
due. Under normal circumstances, renewal will not be refused except on the grounds of 
moral hazard, misrepresentation or fraud by the Insured. 

The renewal premium shall be as per the rates approved by the Insurance Regulatory and 
Development Authority of India (“IRDAI”) on the date of renewal for this product. 

18. Jurisdiction: 
This policy shall be governed by the laws of India and is subject to the exclusive jurisdiction 
of the courts of India. 

 
19. Geographical Scope: 

The geographical scope of this policy will be India. 
 

20. Grievances  
The Company is committed to extend the best possible services to its customers. However, if you 
are not satisfied with our services and wish to lodge a complaint, please feel free to call our 24X7 
Toll free number 1800-258-5956 or you may email to the customer service desk at 
hello@godigit.com. After investigating the matter internally and subsequent closure, we will 
send our response.  
Senior Citizens can now contact us on 1800-258-5956 or write to us at seniors@godigit.com 
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If you do not get a satisfactory response from us and you wish to pursue other avenues for redressal of 
grievances, you may approach Insurance Ombudsman appointed by IRDAI under the Insurance 
Ombudsman Scheme. 
 

Note: GOVERNING BODY OF INSURANCE COUNCIL,3rd Floor, Jeevan Seva Annexe, S. V. Road, Santacruz (W), 
Mumbai -400 054.Tel.: 022 - 26106889/671/980, Fax: 022 - 26106949, Email: inscoun@gbic.co.in 
Disclaimer: The Description mentioned under “Digit Simplification” throughout the Insurance Policy is only to 
aid Your understanding of the Coverage Offered. In case of dispute, the Terms and Conditions detailed in the 
Policy Document and Policy Schedule shall prevail. 

Office Location Contact Details
Jurisdiction of Office

(Union Territory,District) 

AHM EDABAD
Office of the Insurance Ombudsman, Jeevan Prakash Building, 6th floor,Tilak M arg, 
Relief Road,Ahmedabad – 380 001.
Tel.: 079 - 25501201/02/05/06 , Email: bimalokpal.ahmedabad@gbic.co.in

Gujarat, Dadra & Nagar Haveli, Daman and Diu

BENGALURU
Office of the Insurance Ombudsman,Jeevan Soudha Building,PID No. 57-27-N-19,Ground 
Floor, 19/19, 24th M ain Road,JP Nagar, Ist Phase,Bengaluru – 560 078.
Tel.: 080 - 26652048 / 26652049 , Email: bimalokpal.bengaluru@gbic.co .in Karnataka

BHOPAL

Office of the Insurance Ombudsman,Janak Vihar Complex, 2nd Floor, 6, M alviya Nagar, Opp. 
A irtel Office,
Near New M arket,Bhopal – 462 003.
Tel.: 0755 - 2769201 / 2769202 , Fax: 0755 - 2769203 ,Email: bimalokpal.bhopal@gbic.co .in M adhya Pradesh,Chattisgarh

BHUBANESHWAR
Office of the Insurance Ombudsman, 62, Forest park, Bhubneshwar – 751 009.
Tel.: 0674 - 2596461 /2596455 , Fax: 0674 - 2596429 , Email: 
bimalokpal.bhubaneswar@gbic.co.in Orissa

CHANDIGARH
Office of the Insurance Ombudsman,S.C.O. No. 101, 102 & 103, 2nd Floor,Batra Building, 
Sector 17 – D,Chandigarh – 160 017.
Tel.: 0172 - 2706196 / 2706468 , Fax: 0172 - 2708274 , Email: bimalokpal.chandigarh@gbic.co .in

Punjab,Haryana,Himachal Pradesh,Jammu & 
Kashmir,Chandigarh

CHENNAI
Office of the Insurance Ombudsman,Fatima Akhtar Court, 4th Floor, 453,Anna Salai, 
Teynampet,CHENNAI – 600 018.
Tel.: 044 - 24333668 / 24335284 , Fax: 044 - 24333664 , Email: bimalokpal.chennai@gbic.co .in

Tamil Nadu,Pondicherry Town and Karaikal (which are 
part o f Pondicherry). 

DELHI

Office of the Insurance Ombudsman, 2/2 A, Universal Insurance Building, Asaf A li Road, New 
Delhi – 110 002.
Tel.: 011 - 23239633 / 23237532 , Fax: 011 - 23230858
Email: bimalokpal.delhi@gbic.co.in Delhi. 

GUWAHATI

Office of the Insurance Ombudsman,Jeevan Nivesh, 5th Floor,Nr. Panbazar over bridge, 
S.S.Road,
Guwahati – 781001(ASSAM ).
Tel.: 0361 - 2132204 / 2132205 , Fax: 0361 - 2732937 , Email: bimalokpal.guwahati@gbic.co.in

Assam,M eghalaya,M anipur,M izoram,Arunachal 
Pradesh,Nagaland and Tripura.

HYDERABAD
Office of the Insurance Ombudsman,6-2-46, 1st floo r, "M oin Court",Lane Opp. Saleem 
Function Palace, A. C. Guards, Lakdi-Ka-Pool,Hyderabad - 500 004.
Tel.: 040 - 65504123 / 23312122 , Fax: 040 - 23376599 , Email: bimalokpal.hyderabad@gbic.co.in

Andhra Pradesh,Telangana,Yanam and part of Territo ry 
o f Pondicherry. 

JAIPUR
Office of the Insurance Ombudsman,Jeevan Nidhi – II B ldg., Gr. Floor,Bhawani Singh M arg,
Jaipur - 302 005.
Tel.: 0141 - 2740363 , Email: B imalokpal.jaipur@gbic.co .in Rajasthan.

ERNAKULAM

Office of the Insurance Ombudsman,2nd Floor, Pulinat B ldg.,Opp. Cochin Shipyard, M . G. 
Road,
Ernakulam - 682 015.
Tel.: 0484 - 2358759 / 2359338 , Fax: 0484 - 2359336 , Email: 
bimalokpal.ernakulam@gbic.co.in Kerala,Lakshadweep,M ahe-a part of Pondicherry. 

KOLKATA
Office of the Insurance Ombudsman, Hindustan B ldg. Annexe, 4th Floor, 4, C.R. Avenue, 
KOLKATA - 700 072. 
Tel.: 033 - 22124339 / 22124340 , Fax : 033 - 22124341 , Email: bimalokpal.kolkata@gbic.co.in West Bengal,Sikkim,Andaman & Nicobar Islands. 

LUCKNOW

Office of the Insurance Ombudsman, 6th Floor,Jeevan Bhawan, Phase-II,Nawal Kishore 
Road,Hazratganj, 
Lucknow - 226 001. 
Tel.: 0522 - 2231330 / 2231331 , Fax: 0522 - 2231310 , Email: bimalokpal.lucknow@gbic.co .in

Districts o f Uttar Pradesh :Laitpur, Jhansi, M ahoba, 
Hamirpur, Banda, Chitrakoo t, Allahabad, M irzapur, 

Sonbhabdra, Fatehpur, Pratapgarh, Jaunpur,Varanasi, 
Gazipur, Jalaun, Kanpur, Lucknow, Unnao, Sitapur, 

Lakhimpur, Bahraich, Barabanki, Raebareli, Sravasti, 
Gonda, Faizabad, Amethi, Kaushambi, Balrampur, Basti, 

Ambedkarnagar, Sultanpur, M aharajgang, 
Santkabirnagar, Azamgarh, Kushinagar, Gorkhpur, 

Deoria, M au, Ghazipur, Chandauli, Ballia, Sidharathnagar.

M UM BAI

Office of the Insurance Ombudsman, 3rd Floor, Jeevan Seva Annexe, S. V. Road, Santacruz 
(W),
M umbai - 400 054.
Tel.: 022 - 26106552 / 26106960, Fax: 022 - 26106052, Email: bimalokpal.mumbai@gbic.co.in

Goa, M umbai M etropo litan Region excluding Navi 
M umbai & Thane.

NOIDA
Office of the Insurance Ombudsman, Bhagwan Sahai Palace 4th Floor, M ain Road,Naya 
Bans, Sector 15,Distt: Gautam Buddh Nagar,U.P-201301.
Tel.: 0120-2514250 / 2514252 / 2514253 , Email: bimalokpal.no ida@gbic.co.in

State of Uttaranchal and the fo llowing Districts of Uttar 
Pradesh:Agra, A ligarh, Bagpat, Bareilly, B ijnor, Budaun, 
Bulandshehar, Etah, Kanooj, M ainpuri, M athura, M eerut, 

M oradabad, M uzaffarnagar, Oraiyya, P ilibhit, Etawah, 
Farrukhabad, Firozbad, Gautambodhanagar, Ghaziabad, 
Hardoi, Shahjahanpur, Hapur, Shamli, Rampur, Kashganj, 

Sambhal, Amroha, Hathras, Kanshiramnagar, 
Saharanpur. 

PATNA
Office of the Insurance Ombudsman, 1st Floor,Kalpana Arcade Building, Bazar Samiti Road,
Bahadurpur, Patna 800 006.
Tel.: 0612-2680952 , Email: bimalokpal.patna@gbic.co .in Bihar,Jharkhand.

PUNE
Office of the Insurance Ombudsman,Jeevan Darshan B ldg., 3rd Floor,C.T.S. No .s. 195 to 198,
N.C. Kelkar Road, Narayan Peth,Pune – 411 030.
Tel.: 020-41312555 , Email: bimalokpal.pune@gbic.co .in

M aharashtra,Area o f Navi M umbai and Thaneexcluding 
M umbai M etropolitan Region.


